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doing. (Intetrruptions) That is the
effective range. But the main impor-
tent aspect of this increase is to now
cover more rural population which
was uptill now 26 89 lakhs and with
this increase it will increase to 58.26
lakhs and instead of 2523 villages it
will now cover 5180 viliages. That
is the most important thing

SHRI XAVIER ARAKAL: It
seems the policy of the Government
is to give more and more facilities
and luxuries to a selected few of the
big cities. I have been asking in this
house to use the microwave systems
and towers time and again. Now
my question relates to this point.
A vast majority of this country is not
covered with television fucilities and
if the existing microwave towers and
systems are used, we can cover a
large population. Now both the
Ministers are here and I am very
happy to note that. May [ ask the
Hon. Ministers? Will these two
Departments co-ordinate and make
use of the existing microwave system
and towers so that we can a harea
wide range of facilities in our
country?

SHRI VASANT SATHE : This
matter is under close examination of
our two Ministries. A small group of
experts has already been constituted.
‘T hey are looking into how the exis-
ting microwave towers could be used
for television relay facility as well.
If thatis sorted out—because they
have to see to the technical feasibi-
lity also—I know a very large area
in this country can be coveredl
through the exisling microwave
systemn by a relay system of television
transmission.

Additional Powers for Press Councii

*167. SHRI G. WM. BANAT-
WALLA : Will the Minister of IN-
FORMATION AND BROAD-
CAS | ING be pleased to state :

(a) whether Government are con-
sidering any proposal to confer
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additional powers on the Press
Council of India to take action
against newsSpapers which incite
communal passions and preach
violence ; and

(b) if so, the details therecf ?

THE MINISTER OF INFOR-
MATION AND BROADCASTING
SHR1 VASANT SA| HE) : (a) Yes,
IT.

(b) The proposal is to confer
additional powers on the Press
Council of India to empower it to
recommend, in case of newspapers
censured threec times or moie within
a given period by it on grounds
covered by Article 19(2) of the Consti-
tution of India, to the Central and
the State Governments and to the
Public Sector Undertakings etc.
(a) discontinuation of advertise-
ments  (b) dis-allowance of any
growth rate In the allocation of
newsprint or (c) suspension of the
concession in the matter of postal
registration of such newspapers for
specified periods.

SHRI G.M. BANATWALLA : By
what time is this proposal likely
to be finalised and brought into
force ? TIn view of the urgency of
the problem, let the Minister nct be
very evasive saying ‘as soon as
possible’. T Lope nhe will give a
definite reply to this.

One¢ more puint and that 1s with
respect to recommendations. There
is a recommendation that there may
not be any growth rate in the news-
print quota. Why not in the case
of such papers an outright suspen-
sion or reduction in the quota of
newsprint ?

SHRI VASANT SATHE : This
is a matter for the Press Council to
consider. They have asked for cer-
tain additional powers. Lven the
Pre.s Commission has in its report
now approved that such powers be
given to the Press Council and, there-
fore, we arc examining it. But I
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may say that before giving such
powers, they must also codify or lay
down guidelines of what they consi-
der as offending against the standard
of journalistic ethics or public taste,
because it is this on which they will
censure. So unless they first lay
down—just as you have in the film
certification or the censorship a
guideline—certain  guidelines for
this ethics—it is a body of the
Press people—it is very difficult to
just give powers and become arbi-
trary. 1heaefore, we are going to
take up the matter with the Press
Council and ask them if they can
evolve such a code of conduct,

ySHRI G.M. BANATWALLA: Sir,
we do not kaow yet as to the time
by which we can expzct the enforce-
ment of the proposal because the
matter must be expedited. However,
as the situation stands today, may
I know whether the Ministry has
taken any action against papers, if
so, against how many and, what is
the languagewise break-up ?

SHRIL VASAN{ SATHE : No,
Sir. ‘L he Ministry does not take
any action by itself because there is
no provision. The normal law of
defamation etc. are there. If, some-
boly wants to take action, they
cando it under the normal law.
There is no legal provision to-day
by which the Ministry can take any
action against the crring journalists.
That has to be done essentially by
the Press Council.  1herefore, asI
said, the Press Council has not codi-
fied what they consider as the jour-
nalistic ethics the breach of which
will become liable for punishment or
censure.
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Change of Policy to allow Foreign
Drug Companpies to Maintain
Higher Equity

*168. PROF. RUP CMAND
PAL :
SHRI R.P. DAS:
Will the Minister of PETRO-

LEUM, CHEMICALS AND FE-
RTILIZERS be pleased to state :

(a) whether Government arc
changing their policy and going to
allow the foreign drug companies
to maintain their higher equity and
also going to allow them to enter
into the core sector areas ;

(b) if so, the reasons for the

same ; and

(¢} how Government are going
to improve the effectiveness cf the
Indian drug manufacturers ?

THE MINISTER OF PETRO-
LEUM, CHEMICALS AND FE-
R1ILIZERS (SHRI  P. SHIV
SHANKAR : (a) and (b). There is
no proposal to bring about any
change in the Policy on dilution of
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foreign equity of foreign drug
companies under the Drug
Policy as also the guidelines
issued by Government for adminis-
tering Section 29 of the Foreign
Exchange Regulation Act. Foreign
drug companies are already allowed
to enter the core sector (Appendix I)
areas.

(¢) In the 1978 Drug Policy
there are a number of provisions fur
giving preferential treatment to
Indian companies in the cdrug
industry. Besides, the scheme of
registration with DGTD h+s been
continued in iespect of the drug
industry. This facility is available
only to Indian non-MRTP units.
A large number of DG :D registra-
tions have been given after the
announcement of the Drug Pulicy.

PROF RUP CHAND PAL: Sir, my
question has been evaded. My
question was in view of the proposed
liberalisation in the¢ FERA Act that
is done by the Financc Ministry
whether the forcign drugs companies
are.going to bc given more oppor-
tunities in regard to their equity.
But the reply has been given that
there is no proposal change policy
of dilution of foreign equity. Sir
Finance Ministry has formulated
proposals to modify the FERA Act
and my question was whether any
liberalisation was going to be affected
with regard to the multinational
drugs companies operating in
India ?

SHRIP. SHIV SHANKAR: Sir, T
do not know what my Hon. friend
means by the expression modifying
the Act. There is no such proposal
so far as modifying the Act is
concerned and there is no proposal
to dilute the Drug Policy that has
been enunciated in 1978 with refer-
ence to the equity participation of
the foreign Companies so that they
enhance their equity participation.

PROF RUP CHAND PAL Sir, the
Chairman of Hindustan Lever the
other day made an announcement





